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Jael3iRY/Respondent by - | Shri Jivandeep Singh Kahlon, (CIT) — Ld. DR
Wm/Date of Hearing - | 13-10-2025
/Date of Pronouncement 16/10/2025

&Ha"\’[/ORDER

Manoj Kumar Aqggarwal (Accountant Member)

1. Aggrieved by rejection of twin applications seeking registration /
approval u/s 12A(1)(ac)(iv) & 80G vide impugned orders dated 05-03-
2025 of Ld. Commissioner of Income Tax (Exemption), Chandigarh,
[CIT(E)], the assessee is in further appeal before us.

2. Upon perusal of order denying registration u/s 12A(1)(ac)(iv), it
could be seen that the application has been rejected merely on the
ground that the assessee had been filing ITR-7. Apparently, no show-
cause notice has been issued to the assessee to ascertain the correct



position. The Ld. AR explained that the assessee filed ITR-5 for AY
2023-24 and it filed ITR-7 for AY 2024-25 since it claimed deduction u/s
10(23B) in AY 2024-25. The Ld. AR further stated that the assessee is
entitled for impugned registrations which could be established if
another opportunity is granted to the assessee. The Ld. CIT-DR
opposed any interference in the rejection order.

3.  Accepting the prayer of Ld. AR, we set aside the impugned order
and direct Ld. CIT(E) to decide the fate of impugned application afresh
after affording opportunity of hearing to the assessee. The assessee is
directed to plead and prove its case.

4. The approval u/s 80G has been denied, being consequential in
nature. This appeal also stand restored back to Ld. CIT(E) with similar
directions.

5. Both the appeals stand allowed for statistical purposes.

Order pronounced u/r 34(4) of Income Tax (Appellate Tribunal) Rules,

1963.
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